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Looking at the ROC rePort, it aPPeals on one side, ROC has struck off the Company

for not carrying out business for the last two immediately Preceding financial years, whereas

in para 7, the ROC stated that it has no obiection for restoration oI the Company, by seeing it,

this Bench could not understand anything from these two statements oPPosite to each other,

whereby, the ROC is hereby directed to file a detailed rePort alongwith material statin8 as to

whether it has objection or no obiection to allowing this aPPlication.

List this matter on 23.11.2017 for ROC report
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